Saturday, 30th June, 1860

PROCEEDINGS

OF THE

LEGISLATIVE COUNCIL OF
INDIA

Vol. VI

(1860)



689

Arms and [Juxe 39,

R“l)ees for any offence under Section
A& relating to composition,

Tur  CHAIRMAN moved

fOll P the
uwing addition to the penalty :—

., “and

g treblo the duty justly chargeable

®8pect of all the sources of his income.”

T]]0 Motion was carried and the
Cclion ag amended then passed.
Sections COXVIII and COXIX
€Te passed ag they stood.

tl;“le consideration of the Bill was
roc s DPostponed, and the Council
®Sumed its sitting.

Oultllle Couucil adjourned at 10 o’clock,
. ‘e Motion of 8ir Bartle Frere, till
“orrow, at 11 o’clock.

Saturday, June 30, 1860,
PrEsent :

T )
bo Hop blo the Chief Justice, Vice-President,
in the Chair.

The Howble Tient- | H. B.
Tllom[)}‘ b,ir J. Outram, Esqy.,
K Jou'ble Sir 11, B, | U, Forbes, Esq.,
T]IQ'R,"CPC, A. Sconce, Esq.,
W']l-gm Hon’ble J. and
Lson, The Hon’ble Sir M.
L. Wells.

B
OUNDARY MARKS (FORT 8r
GEORGE).

T

10‘1:[}} VICE-PRESIDENT rcad a
\ul;n"‘ge, mforming the Legislutive
hag ¢l that the Governor-General
estublﬂ'ssentcd to the Bill * for the
: nluhmeut and maintenance of
the sGt‘”'.Y Marks and for facilitating
gy, tle’“gnt of Boundary Disputes

op residency of Kort 8t, George.”

Harington,

EMIg RATION TO NATAL.

Bocsl)l\R BARTLE FRERE moved the

to }.}lln. Teading of the Bill “ relating
Of,Nutlffgtw" to the British Colony

1y
By}

e P B
o Motion was carried, and the
4 a secoud time.

EMIGRANT VESSELS.

8; -
ﬂccodeAR, FLE FRERE moved the
Teading of the Bill “ relating to
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vessels carrying Emigrant passengers
to the British C lonies.”

The Motion was carried, and the
Bill read a second time.

KOONCH AND CALPEE,

Mr. HARINGTON moved that
the Bill “ to remove the Peresunnahs
of Koouch and Calpee, in Zillah Ja-
loun, from the operation of the ge-
neral Regulations,” be read a third
time and passed.

The Motion was carried, and tho
Bill read a third time.

ARMS AND AMMUNITION.

The Order of the Day being read
for the adjourned Committee of the
whole Council on the Bill “ to make
perpetual Act XXVIIT of 1857 (* re-
lating to the importation, manufac-
ture, aud sale of arms and ammuni-
tion, and for regulating the right to
keep or use the same)”’—

Mr. HARINGTON said, before
they went into Committce on the
Bill, he thought it right to mention
to the Council that Le had received
a letter on the previous evening
from the Secretary to the Govern-
ment of the North-We-tern Provinces,
in which he was reminded that Aece
XXVIII of 1859, which extended the
duration of the original Arms and Am-
munition Act for the further period of
six months, would expire to-day ; and he
was urged to take immediate steps, in
order that what had already been done
towards disarming the Native popula-
tion of the North-Western Provinces
might not be rendered abortive or of
no effect by the cessation of the law.
[ Mr. llarington here read an extract
from the letter received by him.] e
went on to say that it was the knowledge
that the present law was about to
expire which had Jed him to give notice
in the Orders of the Day, published on
Thursday last, of his intention to move
to-day the suspension of the Standing
Orders, It appeared to him very de-
girable, cither that the Bill now in
Committee should pass into law to-day
in such form as the Council might in
their wisdom determine, ox if that could



691 Arms and

not be done, then, in order to avoid
an interregnum, that a temporary law
should at once be pagsed. Of the two
branches of the alternative, he thought

there were many reasons why it would -

be better to have recourse to the
former,
The Council then resolved
into a Committee on the Bill.
Section XX VI (which was the ex-

emption Clause) provided as follows :—

itself

“ The foregoing provisions shall not apply
to—
“ Officers, Non-Commissioned Officers, War-

rant Officers, Soldiers, and Sailors in the

Military or Naval Service of ITer Majesty, in
respect of arms and ammunition kept by them
for use in the public service.

* Members of Volunteer Corps in respect of
such arms and ammunition,

“Police and Revenue Officers and other
personsin respect of arms and ammunition
furnished by Government for use in the pub-
lic service, or provided by themselves with the
sanction of Government for such use.

“8uch other persons as the local Govern-
ment may think fit to exempt from such pro-
visions,” .

Tar CHAIRMAN moved the sub-
stitution of the words ¢ provisions
of the last two Sections” fr the words
“ foregoing provisions” in line 1.

Agreed to,

Tue CIHAIRMAN then said, it
appeared to him that the Bill, as it
now stood, fell short of the object for
which it was intended, and he would
propose to follow the advice given by
the Honorable Member for Bengal on
n former occasion that, before proceed-
ing to legislate, we should clearly under-
stand -what was intended to be done.
Now he (the Chairman) would ask,
what was the object of this Bill ?
Was it a Police Bill to prevent people
walling about armed, or was it for the
purpose of disarmning the native popu-
lation, as had alveady been done by
Government in the Punjab, Oude, and
the North-Western Provinces ?  As
the Ilonorable Member for Bengal
had said last Saturday, tbe Bill, as
it now stood, was not a disarming,
but an arming Bill, for any man who
had been disarmed under Act XXVIII
of 1857 could now repossess himself
of his arms, and the Magistrate had
no power to take away arms from any

Mr, Harington
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person, unless he went armed and th
Magistrate considered it dangerot®
to the public peace to allow such
person to go armed orto carry orms
He (the Chairman) consider®
tiat the Bill ought not merely y
prevent persons from going armet
but should enable the Governmed
to disarm and to keep them disarmc®
and to provent them from eve!
having arms in  their possessio™
In the North-Western Provinces b9
believed many persons had beett
disarmed ; was it the intention of the
Gov rmment to allow them to keeP
arms in their houses P The old Bill P*7
vented that, for Section IV empoweré
the Magistrate to take away #
from any person in whoss posﬂesswn
they could n't be left without d}l“ge‘;
to the public peace, and Seelioh
prevented such p:rsons from g'08
armed— the first of these Sections Y
been left out of the present Bill.
did not know whether the Exe¢
Government were satisfied that the ge:
cessity no longer existed for continuis
the Clause, or that all the arms o’
possession of the native popt *‘twr‘:
in those parts of the country “'.'ego
Act XXVIII of 1857 was put 1
force, and their arms had been taken
anay from them, should be ““"w(fd
to arm themselves again, e wOl‘he
merely obscrve that, according 0 ?10
Bl as it now stood, each man ¥
had been disarmed wmight keep t‘volt
three fire-arms withoat any l-‘el}ﬂ_e};
whatever, and could only be il‘t""tyl i
with if, according to Section A< ‘thé
he had a larger quantity than 1
judgment of the Magistrate could 0
left in the possession of such l)crﬂce'
without danger to the public Pe“x,e.
e (the Chairman) should %%
fore like to know fram OV° .
the 1lunorable Members who chi
sented the Government, wheth®® o
was the intention of Governme® t0
disarm the country or mere
restrict the carrying of arms. . pa
St BARTLE FRERE sid o
thought ho could satisfy the Cou )
on this point. The Act passed 1t oreil
as the Council was aware, empo¥ (i
the Executive Government to ““Fh'(l)i'u')'
any of its oflicers to make don¢™

utive
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";;;115? W search of arms. In the
2 ,0;011 of the Government anfl of its
COntilm'them was no necessity for
Iumg  that power of making
ti(::::z}lmry visits.  1f at any future
of C thera should be any apprehension
& likelihood of danger to the jublic
Ef;?f’ he was sure that the Govern-
N Wwould come down and a8k the
ouncil for a restoration of that
p?;"el‘, and he was equally sure that
'IemI[;“bhc spirit of the Honorable
erg of this Council would enable

e to sunction the measure.

T
. Tie CHATRMAN said, he thought
con‘t"f"s a power which ought to be
" }l?nued to  Government. But_lt
ted t:l?(‘ecutxve Governm-nt were satis-
ng (l'l?t the puwer was not necessary,
" L“ not _wm)t it, l)(? did not see how
egislaive Council could compel

5 | e wished, however,
exContb_l'od'uco. into this Nection an
. itp tou in favor of Europeans. As
iﬂ&l‘? being nec ssary to provide for
l‘unkmug' a Buropean _guing about
and 1) llthh a gun in 11.1s hand
’ iCel:( Y to do injury with it, every
]el‘eumn. had  that power already ;
ol nﬂ, if this Bill were passed, he
icense ot do so if the man showed a
oliog -B_llt.\yas n?t .therefore strictly a
Venteq f'-l 1, if the Police were to be pre-
ougly ¢ rom taking away arms, as they
be i “0 do, from any one who might
H, g; N unfit condition to carry them.
((i 7ot see the slightest necessity
evsmmmg Buropeans.  Nobody
er shown that they had at any
]ey’:f‘edfb 8 bad use of their weapons.
lerg ), 1t0 not in the habit of doing
8 mey at they did in Ireland, shootimg
" from “bebind hedges. But if
1t ¢ é;: merely a Police Act why id
Breag ‘end to iron-bound lathees 2 A
With ¢), xLul ,?f harm had been done
of ), cn. The natives in many parts
witl, ﬁr:mmtry could not be trusted
. l'_&l'ms.. 1le thercfore saw r a-

s ’r'“i;;ul;ﬁ::i them, Kut nonl? lf"(:r
gy, 5 i B'[ .ans.' s a Police
Cigy, : “:} s ill would not be suffi-
a.tementlllst a8 regards Europ(‘ans, no
b at au ud begn ma'de out to sho)v
ey neceg}; 0‘110 single iostance had it
Oy gy oMY to take away firc-arms
Y oug of them, ou the ground

a

r

llud

timyg
Y
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that it was dangerous to allow him to
keep them. Then why should Magis-
trates have the power of disarming
them 7 Ile therefore proposed the
insertion of an exception to the effect
that nothing contained in this Act
should extend to Europeans, Americans,
or Burasians. The Honorable Mem-
ber of Counecil to his right (Sir Bartle
Frere) had suggested the insertion of
words empowering Government to
exempt wealthy natives and others who
might object to the indignity of being
compelled to take out a license. He
(the Chairman) had no objection
to the insertion of those words. We
could not say what particular persons
anmongst the natives were fit to bo en-
trusted or mnot, and therefore could
leave this power as to individuals in the
hands of the Government. But wo
could say that there was a certain class,
namely, Buropeans which could be
trusted, and he thercfore considored it
his duty, as a Legislative Councillor, not
to pass this Bill without the exception
which he had proposed. The ery of
clags legislation had beenraised. To cite
precedents, however, in support of his
proposition, he would mention that
wlen the Act of 1857 was put in force
in Shahabad, Kuropeans and Eurasians
were exempted from its operation,
When the Act was extended to Pegu,
Europeans were exempted from the
provisions of Sections 1 to V of tho
Act. This was class proclamation, and
surely there was no difference in prin-
ciple between it and class legislation,
All the arguments brought forward
against the exemption appeared to be
nothing more than this—'¢ Don’t except
Buropeans as we wish them to bo subject
to tho same law that we consider neces-
sary to pass for the Natives. Let us make
no  distinction.”” But, he would ask,
did any one here wish or intend to say
that Europeans ought to be disarmed ?
The Honorablo Member for Madras in-
deed had made some observation which
might be regarded in that light, But what
did the ITonorable Member say 7 Why,
he mentioned something about soma
Kuropeans having committed outrages,
and thought that a sufficient ground
for the whole body to be included in
the Bill. Now he (the Chairman)
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would venture to say that no argument
eould be weaker or more untenable than
that advanced, and lie would thereforo
ask if no better reason could be as-
signed for subjecting Buropeans to the
provisions of the Act. In Shahabad and
Pegn, ns he said before, Europeans had
been exempted by Government from
the provisions of Act XXVIIIL of
1857, which wns merely a temporary
measure, Now that it was to be
mado permanent - was there greater
reagsons why Kuropeans shounld be
included ? If, since the passing of
that Act, no extraordinary ecircum-
stance had taken place to induce the
Government to suppose that the
exemption should not be continuned,
Lhe (the Chairman) thought that
the exemption had better now be
made applicable as well to Americans
and Burasians, as to Europeans. He
therefore moved the insertion of the
following Clause : —

¢ Nothing in the provisions of the last two
Sections shall extend to any European, Ame-
rican, or Burasian,

St BARTLE TFRERE said that,
with regard to the object of the Bill,
he conld.add but little to what he had
stated when the subject was discussed
on the previous occasion—it was cer-
tainly not the object of Government,
as surmised by the Ionorable and
learned Chairman, to re-arm the
people. The object was to continue and
make permanent the provisions of the
Disarmiug Act of 1857, as far as was
necessary for a permanent police mea-
sure. The Act of 1857, ns he(Sir Bartle
Frere) had, on a previous occasion,
pointed out, was ecalculated to meet
the exigencies of a time of great pub-
lic danger, and the Government of
India was of opinion that many of
the provisions of that Aet, justifiable
and no doubt necessary at the time,
might now be dispensed with. He
need only instance the power of p r-
mitting native police ollicers to mauke
domiciliary visits in searck of arms.
Tt was considered by the Exccutive
Government that the powers asked
for in the present Bill were suflicient,
if properly used, to cnsure the com-
plete disarmament of the country.

The Chuirman
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The ITonorablo and learned Chairmant
had expressed a strong opinion th#
the provisions of the present B!
would mnot be effectual for such
& porpose. This opinion was 10

shared by the FExecutive Govern”
ment, who did not think it proper to
ask the Council for larger powers, of %
more stringent Bill than was absolutely
necessary ; but he (Sir Bartle Frere)
could assure the Council that if,
working the Bill now before them, i
should be found in»dequate to effect 1t3
object, no time would be lost by the
Executive Government in applying 0F
larger powers,and he (Sir Bartle Frerc)
felt confident that, in such case, tho
Council would not refuse to grant thew

The Tonorable and learned Chait”
man had vnext found fault with #h
Bill, because its provisions would 1’
enable the Magistrate to secure th°
public against persons carrying arm®
who were, in the Magistrate’s opinioh
dangerous to the public peace, but Who
the ITonorable and learned Chairma!
secmod to hold, could not be disarne
if they were proteeted by a licens®
He (Sir Bartle Frere) would not v
ture to differ from his Ifonorable &%
learncd friend on the legal eflica®
of any provision in tho Act, bub th°
Magistrate, who could grant, cow@ o
any time revoke a license, and ho ,(*‘!L
Bartle Frere) believed that, even 3 s
were not so, the gencral rcgulﬂﬂol.ln
would fully justify the Magistrate lli‘
apprehending such a person, and I}O(.
ing him to bail for his good bcllﬂ"wllué
whatever might be the terms 0 !
license which he held.

The Honorable and learned Ch“”,‘
man had next asked why the /
did not apply to * lathees,” the |
bound eclubs, which might be €7,
the national weapon of
No doubt circumstances might
which might render it neces 8y
legislate for this clasy of weald,
also 5 but it did not appear tio hat
Exceutive Government of 13engal t.l it
this necessity had arisen, and 'uut} et
aroso, there wero obyious ObJecSl?uh
to embarking in legislation W 1t110
mirht affect the walking sticks of
whole community.
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c’{:""’ CHATRMAN begged to cor-
ok the Honorable Member ; he did
nok Oblect to the Act, because it had
extended to ‘¢ lathees.”
he hn:i BARTLE FRERE regretted
i dal misunderstood the Honorable
would**arued Clmi.rmun’s remarks, and
Quest address ‘Inmself' to the main
gem]lon' The Honorable and learned
B mem&n had asked--« Why should
Bampea‘ns be disarmed ?” He (Sir
Way jo Frere) begged to deny that it
of thy the remotest degree the object
Tegls Bill, or that it would be the
iz of the Bill, either to disarm
Bree Peans‘or' to diminish in any de-
for” the lacil'ties they now possess
ollga}"‘ymg arms. He begged the
angq clll wonld look dispassionately,
Viﬂio:l prejudice apart, at the pro-
Wit 5} of the Bill, and eontrast them
- 10 law as it now stood. In the
whichp ace, by the present law, to
hig 1328 he understood, neither of
°bject Onorable and learned friends
tive v Europeans as well as Na-
Se&relwere linble to have their houses
eve ted and their arms removed,
Y inferior Police Ollicers,
e Bill now before the Coun-
liability would exist no longer,
Whing Uropcans as well as Natives,
Suspiod whom no special cause of
eepion existed, would be able to
owp a0 their own houses, and for their
wishei ence, any amount of arms they

l{ﬂdep t}
¢ ] t]is
En(

he : :
abrq,‘dn’ with regard to carrying arms
il

Vide the Bill 1 cfore the Couneil pro-
Deap OI_WO modes by which any Euro-
CUrg ; Tespectablo Native might se-
an l_mmﬂelt the power of carrying
Mg, Sho'plcﬂﬂ(‘,(l unmolested, He

o n;) taln a personal exemption,
Rent ight obtain a license on pay-
Powgy, ” One rupee. 'I'he Act gave
Duymento the Magistrato to remit the
Whie, T ©fthe rup. o in “ any case in
Rhiie, '€ May bo satisfied of the in-
lleens the person applying for the
Othep oy PAY the same, or for any
thyg grﬂuse"_ The Magistrate might
Deay, w;‘"t & license to any poor Ruro-
Ang a8 ‘out the payment of any foe,
U orn 08rded the fee generally, if

)JQGL.GOHSldered by the Council to

tonable, he (Sir Bartle Frere),
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for his own part, would not wish to
retain it. The European, then, rich
or poor, might get an exemption, or he
mipht get a license by paying one
rupee, or even without paying it. But
suppose the European went out armed
without exemption and without license,
what did the Act then provide 7 Wy,
it provided that even then he could not
be disarmed, unless he was considered
dangerous to the public peace. And
did any Honorable Member really
believe that any European who was
not really considered dangerous to the
public peace could ever be disarmed
under these provisions 7 Nosuch com-
plaint had ever been made under the
existing Act, which contained none of
the facilities for obtaining licenses
provided in the one before the Council.
1f any ITonorable Member could lay his
hand on his heart and say that he, in his
conscience, bclieved that, under the
provisions of the Act before them, any
inoffensive European could ever be
stripped of the arms necessary to his
defence, and be left unarmed and
defenceless to the fury of a savage
mob, he (Sir Bartle Frere) would givo
up the whole question.

The Tlonorable and lerrned Chairman
had laid great stress on the exception
of Buropeans in the Proclamations ex-
tending the Act of 1857 to Pegu and
Shahabad, Me (Sir Bartle Frere)
would not shelter himself under the
argument that these Proclamatious

_ wero issued by the Local Government.

Tae CHAIRMAN begged to cor-
rect the Honorable Member. The pro-
clamation as to Pegu was issued by the
Government of India.

81w BARTLE FRERE repeated, he
did not wish to insist on the argument,
but he would contend that there we«s an
essential difference between the case of
a proclamation extending 4 highly
penal Act to a disturbpd dlStl:lCt, and
a general law which it was intended
to make a permancnt measure of police.
But, oven if it were other.mge. we wero
now considering the intrinsic right and
wroug of the matter, and this was not
a (uestion to be decided by precedent.

Tho Honorable and learned gentle-
man Lad said little in answer to tho
arguments against class legislation in

Y
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general, He had hardly noticed them.
Iu discussing this question elsewhere,
those arguments had been treated as a
delusion, but had never been con-
troverted. It was not necessary for
him (8ir Barile Frere) to repeat those
arguments so well known, and he
believed ro unanswerable. The speech
of his Right Honorable friend oppo-
site, at their last discussion on this
Bill, had, he thought, set the question
at rest as far as this Council was
concerned. But he (Sir Bartle Frere)
wiuld ask the Council to consider
carefully the difliculiies and inconsis-
tencies in which they would become
involved the moment they quitted the
broad principles so well laid down by
his  Right IHonorable friend (Mr.
‘Wilson), The Honoruble and learned
Chairman proposed to insert an ex-
emption in favor of all Europeans,
“ Americans, and Eurasians.” He (Sir
Bartle Frere) need not remind the
Council of the difliculty so often
poiuted «ut of deciding what classes
were ineluded in the last named class,
The exception would certainly not
include large bodies of native Christians
every way worthy of the same pri-
vileges, but he would ask why slould
not the exemption include men of the
same nationality as owselves, and
differing only in accident of birth place.
Men of English, Dutch, or German
descent, who were ncither Europeans,
Americanv, nor Eurasians, but who, if
your exemption depended on the coun-
try of their birth, must be classed as
Africans, because born and bred in the
Southern part of the Afriian conti-
nent.  Then there were our vast
Australian colonies every year becom-
ing closer connected with India. Arve
our fellow-subjects born in Australia
to be excluded from this so-called pri-
vilege, because they are ncither ¢ Eu-
ropeans, Americans, nor Kurasians;”
but let us confine our attention to
ludia itself. Among the signatures to
the r quisition for the public meeting,
which presented the petition now be-
fore the Council, appear the names
of some leading Armenian merchants,
gentlemen as  well entitled as any
of 1ler Majesty’s subjects to gnjoy
all the privileges of our countrymen iu

Sir Bagtle Frere

LEGISLATIVE COUNCIL,
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this land. Are you going to abando?
them and exclude them from th%
exemption, because they are neithe’
“ Ruropeans, Americans, nor Bur#”
sians ¢ This Section might be 9";
larged. but he (8ir Bartle Frere) woul
ask the Council if he had not S8
enough to show the erdless incons*:
tencies into which you are hetrﬂy"d
directly you leave the straight 8%
well-marked path p inted ouf To
Her Majesty’s prorlamation ? I
would not venture in the presenc® 00
his Honorable and learned friends ¥
dwell on points of constituti-nal ”‘l
but w-uld ask whether the Who
history of our nation has nob beeﬁ
one of struggle ‘or equal rights t0 "'e
classes of British subjects P We ¥
w thin the last half century expe'nd"r
largely the blood and treasure of ot
nation to get rid of slavery, do non
let us, for an object which had beo
shown to be purely imaginary, €0 ee
on u course whici is marked by 80"
of the worst features of slavery: £he
us be just to ali, and carry out 0
b:st of our power the libel‘{ll 1,-11’:3:‘
equal pinciples laid down 1
Majesty's proclumation. -
Stk MORDAUNL WELLS #4
to his astonishment he had };eﬂll'
a Member of the executive G""gr g
ment say, for the first 1ime that, :ﬁé
that it was the intention Of £he
Government to abandon one © Act
most important Se: tions of the ted
of 1857, namely, that which feh‘f’he
to the search for arms, Alghough "
Bill had been under discussiont bet'gvt.,
nothing had teen said on the sub) pab
On the last occasion he understood ¥ 10
the object sourht to be »ttained DY %)
Bill as altered was substantia y,,ml
carry out the legislation of 1857, il
he had said that on that underst®

. . 1p”
ing he was prepared to give 1t lnr; :;1}15

’

port. He had elearly understoo' pif
the logislation of 1857 would 1{h~u;§‘

intact. Ie was now told that, 880 "o
an Arms Act was now aboub rablo
passed, it was not considered (!(eflln fo
by Government to make pruvlbf“l“
domiciliary visits in search O * Tig
There were thousands of 8ePY had
the North Western Pr.vinces W :lou,-ing
committed dreadful atrocitios

ns
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t}}ﬁ Mutinies, Was it intended that each
wp h;:s‘if;mtn sl'mnid be allowed to hang
ate 01‘1 ein lns‘ co tage.and the Magis-
ake ibl other o‘lhcml to have no power to
o ilmwny fram l.um, thus al]owmg
0 gy 0 msband‘thelr resources “. a fit
V“«l‘nxn‘m called for their use ?  If Go-
cm"pleetnr W({uld say that Oude was
. am* eby 'dlsm'm‘ed, that ther © were
M gt ll;; uri. d which under this Act,
Cottyo 0 dug'up and huug up in the
ot 0::)08 of their possessors, he would
mentl {))Ose the wishes of th.e' .Gover.'u-
iy, ‘it leave the responsibility with
Stang 5 o could not however under-
0llsm‘i0 policy whieh would permit
ol Se)l(s and ten t]musfmds of the
lﬂsel 0ys, \Yl]o were mutinecers, m n
oraotg atrocities eught never to b'e
001;1(1‘ 0, to have arms. Surely it
N hot be wsaid that the struggle
" c(‘))l"te‘ to avenge oppression. ] On
treateql llm‘y, they had been too kirdly
So. 1© might say pampered,l by
stmg"‘ -cons]derutp (Government. The
”"‘Eli:ie was nothing more or less tl‘mn
5 OV;;Otllls Struggle, having for its object
l‘luli‘ Irow thg l'irl‘tmh rule and to
- ‘lt“la‘te the C'hristians.  Up to the
tholls;mé uy there were, he was certain,
iting 8 and ten thousmnls-of such
ind iy 33 men scattered about in Oude
be allg AWnpore, and were these men to
thei, PiWed to hnv.e in their possession
t“ken . €8 and their spears ready to be
thope 't When occasion offered P Was
ANy part in the Rill that would
Onty, o ° Magistrate or any officer to
nk;c cottago of one of these men
9 8way his rifle 7 ‘The Bill was
R Without that provision. If the
ver o '8 Government would say, how-
belid’vo(llat they wore satisfied and really
" éen thl%lt the work of disarming
O lngpg ﬂcompleted, and that there were
Livg i 'ms to be tuken away, he would
Pass, Support to the Government in
Bey 1¢ present measure in its pre-
thy, o But with any thing short of
bili, © would not take the responsi.
lm{e[ would ns.k whetho'x' aa Act,
oy heen cnroh-ﬂly cmmdm'ed. by
YeSicdony a8 M.l‘. l)()rm., the then Vlc_e—
J s of this Qouncil, the late Chief
oG Me, Grant, the present
ich, o, ~overnor  of Bengal, and
* e having passed a Committee

fOl‘m
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of the whole Council, had been twice
re-committed, should be allowed to get
into th» hands of the Hon rable Mem.
ber for Bengal and the Honorahle Mem-
ber for the N.rth-Western Provinces,
and to be converted by them into a
totuly ditlerens Bill, for no other reason
than that it was to be a permanent
measure, which he should have thought
was a greater reason why it «hould not
bo altered in so extraordinary a manner,
Waus it safe, he would again ask, to
all w such people to arm themsclves ?
Were thonsands of sepoys living together
in one village, each to be allowed to
keep his rifle, and, under no circum-
stances, to be deprived of it, unless he
carried it to the street without a license P
Was the Government prepared to say
that a search for arms should not be
allowed, because each man had only
one gun? How did they know by
what means arms would be brought
into the district, and a hundred thou-
sand stands of srms micht not be
collected in thisway ? 1f each man
could pay his two or three Rupees
annually, he might ecarry out as many
arms as be pleased ; and then, if
another mutiny broke out, what would
the Government do.

But what was the reason assigned
for giving up the power of seurch
provided for by the Act of 1857 ? Be-
cnuse, a8 we had been informed hy
the Honorable Member tor the North-
Western Provinces, the Government
could not trustits own officers, who had
committ d great oppression under this
power. The Police Officers in India
not fit to be trusted {orsooth ! But
surely when they made that admis-
sion that they could not confer on
the Police such a power as regards
natives, what right had they to
clothe these officers with the exer-
cise of any powers as regards Ituro-
peans ? He (Sir Mordaunt Wells) had
snid that he would stand by the leg-
lation of 1857. But it we wire going
to strike out the main provision of
the law of 1857, by allowing
natives to keep arms, and at the samo
time to deprive the Buropran of his
right to keep and carry arms without
a license, he (Sir Mordaunt Wells)
must say that he was cntirely opposed
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to it. He denied that the Legislature
had any power to take away those
rights. The Bill of Rights was as
much in force in India as in England,
and by it Engiishmen had a right to
carry »rms, and this Council had no
right te fritter away those rights. Were
they to deprive Englishmen of that
right, because it became unnecessary to
place a restriction o the natives, which
restriction had been brought about
through their own acts ? Could we
do so after having experienced such
frightful results as had been brought
about by the late mutiny, which he
would say was not a military mutiny,
but a general and deep laid conspiracy
to exterminate the English from this
country ? It could not be said that
such acts of violence had been produc-
ed by an arbitrary rule. On the con-
trary, the native army had been
unier a very humane Government,
Yot they rose and murdered their
Officers with their wives and chil.
dren. Itig now clear that the mutiny
Wwas not a mere military mutiny ?
It was entirely a class mutiny, a
caste and religious rising of the
Mahomedans and Brahmins for the pur-
pose of exterminating the Buropesus
from this country. And were you
to allow thousands of such men to
keep arms? The idea was pre-
posterous aud absurd in the ex-
treme ; and it was not without consi-
derable auxiety that he said that, if
such dungerous characters were to be
allowed to keep arms, sone day or
other it would not at all be unlikely
to see them ubuse that privilege. 1In-
dependently of this, other serious con-
sequences might arise, which it was
their duty to avoid. Kor instance,
what police f.rce would you have to
prevent an European Engineer living
m some isolated district being attack-
ed and plondered by a body of
these armed men 2  And yet forsooth
the European Engineer was to be
required to take out a license to de-
fend himself. He said, again, that
it was impossible for him to sup-
port this measure. [f, however, it
were pressed, he would divide ihe
Councail upon it. In atter days, whin
he njght not be here, he should not

© Sir Mordaunt Wells
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wish it to be suid that when such a1
omission was proposed he had not
strenuously endeavored to oppuse suct
an alteration, ¢

In  making perpetual the Act ©
1857, it could never have becn the 12
tention of the Government to expung®
the principal Sections of that Ach
and by doing so, to render it, as ®"°
Honorable Member for Bongal M i
observed, an Arming instead of a D"’t
arming Act. He (Sir Mordst®
‘Wells) would prove that such & ghing
was never contemplated, and he wot
prove it, notwithstanding the preteﬂ"_
which had been set up by the Hon
ablo Member for the North- Weste™”
Provinces, that it was intended to m#
it a Police Bill. If that were ° i
case, why should the IT.norable Mem p
ber for the North-Western Provinc®
como forward with such an nbsufe
proposition, that the people in O¥ b(;
in common with others. might no\\'e
allowed to take out a license to (laut
arms, because he did not think tlﬁb
the officers of Government were t-
to be trusted. 1le would direct tl‘e'f:]‘,
tention of the Council to the fou"wloﬁ
extract from a rpeech of the 110“‘1_11
able Member for the North-Westt
Provinces :—

“ Large power of exemption wns ORI

. by it in the Gtovernmiont, and he could B2 oy

ly contemplute the possibility of the pl'f"’“;able
of the Act being upplied to any rest,whul“’
European, excopt as rogurded the man® 1l
of certain articles, which he thoug li:itl'“'_
would admit was proper, and the T8~ ¢
tion of armns, which could put no one
great inconvenience.”

ust
This was what happened 10 A‘:fber
1859, when the llonorable Muil the

brought in a Bill to make perpet
Act of 1857. [lo would also 1% 1j
observations of his llonurﬂb]em) in
gallanit friend (Sir James OutF™Tip,
the debate which took place 0"‘]
same Bill. His [onorable and &'
friend said :—

ad the
Janb

1ig

“ T{o therefore thought that it w13 Z"eby i
to prevent the recurrence of such cus_diw"l.
vesting Magistratos with the powe? 0-1' N "l‘:
ing, at their discretion, any sach pbt,a( with
they might consider unfit to be tl'}‘l“ ot pre
dangerous weapons, This Bill ‘1.“. i
vonl every luropesan frow pussessld
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It
ouy::b?ﬂde to meet the case of all classes of

weldogy cets, and as he u.uderatood, it would
the Ggyer enforced against Kuropeans, and
emptin ernor-General had the power of ex-
I’c“ﬂﬁn‘tz‘ any respectable and trustworthy
ten dedtf,om 1ts operation. This Bill was in-
Mgt |, be enforced only against those who
@ considerod dangerous characters.”
Hoy

Sigui, clieved every word of that most
tha 1020t extract, and he need not say
if g e was quite willing to allow that,
charazt uropean were a dangerous
Power Cr, there ought to be some
Noy 5" But how stood the matter
ong, . : t was proposed to allow every
"n’swio took out a license, to carry
“ﬂtiv’e “hether he was a Buropean or
My atﬂn(l whether he was in an unfit
als, sa'g carry them or not. It was
haq nl that, because the Government
”-mlbo confidence in its own Officers
1857 teause the Section in the Act of
£ ;)’Vhlch gave tho right of search
oy 08 had been used as an in-
SGCtioer?t of oppression, therefore that
Ollsundwus now to be omitted, and
e&“”ws of sepoys in Oude were to
Owey ed to keep arms without any
they, f(‘) the Magistrates to deprive
VBntng the same. Now he would
er for tth arsk the H.norable Mom-
g he North-Western Provinces,
*hoylq Just or was it fair that you
Offciy), Propose to entrust to such
Wy g the power of taking away
Dmpmeot‘“ 8 Buropean ?  Did you
s .“:I 0 subject Europeans to offi-
Canpy ¢ » by your own admission, you
of Whic}I‘ust; ?  The officials of courts,
Corpy, t'l no words can express their
the hll)n:i’": where, from one end of
Bribgp,  t0 the other, perjury and
WI,BH{ Teigned triumphant? Why,
o the eI Was present at the sitting
dx_ly’ he ndigo Commission the other
hig potit: ard a Clergyman say that
b,efOre 100 of complaint was torn up
Bive I8 eyes, because he would not
aly ﬁbe to one of the native
;?eech of t|e had already alluded to the
Otth, 1¢ Honorable Member for the
88iq 4]

ha Stern  Provi i i

a vinces, in which
t‘}mpl;de that « he could s’('arcely cou-
Viniong the possibility of the pro-
Y e L the Act being applied to

¥

{Ounesl;ectllhlq Elll‘Openu.” Were

O 0V going to apply the Act
Wopeans ? In that same
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spcech the Honorable Member had
quoted a passage from a speech de-
livered in this Chbamber on the 5th
September 1857, when Act XXVIIT
of that year was passing through
a Committee of the whole Council,
From the passacze referred to, it wag
clear that the late Chief Justice was
opposed to making it compulsory on
Europeans taking out licenses. The
Chief Justice said—

“ He entirely acquitted many of the critics
of this Bill of having read it. For instance,
he had secn a complaint that Enropeans were
to be compelled by it to take out a license to
possess arms ; whereas the Council well knew
that the provisions to that effect had been
struck out of the Bill some weeks ago.”

And now, without the authority of
Government, the Seleet Committee had
inserted provisions in this Bill, which
had, two years ago, been condemned by
the whole Council. What was to be
the position of India if we were to
have euch legislation ? Ie (Sir
Mordaunt Wells) had confidence in
the Executive Government, and he
would sooner see this Council swept
away to-morrow and leave the legisli-
tion of the country in the hands of
the Executive Government. The lHo-
norable Member, in legislating for his
peculiar constituents in the North-
Western Provinces, which he repre-
sented, seing that an Act which bad,
after mature deliberation, been passed
by this Council had worked well, now
thought it necessary to alter that
Act. In proposing such a measure,
however, the Honorable Momber
could not see why he should exclude
Europeans, and instead, of making the
Bill more perfect, he had, by omitting
one of 1ts best Sections, rendered that
Act useless. Now he would very
much wish to know what information
bad been laid before the Select Com-
mittee for the adoption of this absurd
change, or why the Select Committee
should alter the Act at all. It was
said that class legislation was unfair,
But he would ask the Council, was it
fair to deprive Europeans of their right
to carry arms wherever they pleased,
or to place them under any re-
striction whatever, because the natives
had rebellod © Such & measure was not



707 Arms and

only unconstitutional, but it was op-
posed to the feclings of the Buropeans,
The Honorable Member had, on his
own respousibility, inserted the ob-
noxious Clauses in the present Bill,
on the ground that several outrages
had bteen committ d, and that bad
Turopeans had spread all over the
country., This must have beet a ve y
rapid spread, for only in August 1859
the Honorable Member declared that
all Europea: 8 could be entrusted with
arms. The fact wus that the Honor-
able Member could not carry the
alleviating clause, which would free the
natives from  the oppressions of the
corvupt Courts, by permitting them to
keep fire-arms in their houses, without
subjecting Furopeans also to the same
machinery—the sy-tem of licensing,
which, he was glad to say, was not to
become thel wof the land. He would
again ask, what right the Council had
to deprive Euglishmen of their con-
stitutional p ivileges? 1f he were to
be told in reply that it was neces-
sary to include Europeans in the Act
because their exemption would give
offence to the Natives, he (Sir Mor-
daunt Wells) would eall that class
legislation, he would call it unequal
legislation, aud unfair 1 gislation.
‘What right have you to deprive loyal
subjects of such a right ? His Right
Honorable friend had refirred to the
Irish Coercion Bill. But that Aect
was not a permanent wmeasure, and
no Arms Act had ever been made
permanent, as this Bill was prop sed
to be made, but was generally renewed
from year to yenr. Where did the
Honorable Member for the North-
Western Provinees gain the experience
and knowledge of leg slation to em.
bolden hLim to do what the DBritish
Parliament shrank from dping ? He
(Sir Mordaunt Wells) had before him
the last Bill passed after the Iast
outbreak, and he observed in it
an excellent provision, Which he
" thought ought to be applied to this
country, that all districts were f rced
to pay for damage done in them by
rebels. To extend tho principle of that
provision to this conntry—to propose
the enactment of such a provision, and
thereby to make it understood through-

Sir Mordaunt Hells
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out India that the inhabitants of ®
district would be required to psy tbe
expenses of a mutiny or revolt in thot
district—would be an act worthy Of the
Lixecutive Government. But to f',““cr
away the rights of loyal subjec®
and to place them on an cqudth
with rebels, was a course which !
was unworthy of the Executive Gﬂr
vernment to pursue, and unworthy f“g
this Council to sanction. Europes!
in the Mofuss'l did notstand 1t th:
same position as we did here, aud ¥
ought to take care of their intere’
which we would not be doing. .
subjected them to the native Jie
Officers of the Mofussil, In
these observations he wished ¥
be distinctly understood that 1t "')“}
not his intention to cast the shgh“z
blame on the Magistrates t!emselvf‘a’
The Members of the Civil Sei1vice ,“.Lt'
men of high moral worth and “blhl);'
but many of themselves had told hw
that, with the materials they had 4
work with, they were completely P
ralyzed.

St BARTLE FRERE rose t0 %/
a few words in explanation.

Without entering into all th
topics to which his lonorable '1‘1
learned frierd had adverted, be ¥ of
refer to the picture he had drwwﬂo 5
provinces in which ten thousand 86F ])ia
hung up, each in his cottag® ",
musket or rifle, and were suppose® e
be not amenable to the author yefer
the Magistrato. 1le would Olfl_y ﬁ 10
His Honorable and learned fl'w")fo,.o
Scetion XXXI of the Bill b(i' pe
them, wheh be believed Woul(os i
ample for every practical purp i
but if it were not thought 0, '* ned
open to his Hon rable an !ca' $he
friend to move a Clauso extcnd“]é’-lud;
Magistrate's power to search 107 87,
but he (Sir Bartlo Frere) mu® <ot?

e man};

gerve to himself the power ks o
against it, if it went beyond ¥ v by

cor-sidercd absolutely nece-’"a:yriouﬂ
local officers, for he saw )owurs:
objections to the granting 8}101’ Ik

unless imperatively called for. ple awd
The charges of his Ionord popo¥’
learned friend, that wo wero Iu.ud ;

ing a liuht Act for Natives 1 b
heavy one for Europeaus, WY
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:l‘gﬁ%‘?ﬁﬂy answered if the Claus s of
Withtll betore them were compared
hey, kl)ﬂseo the Act of 1857. It would
Where _‘: 8 ep thuh- the. present Bill,
Act otl' Was not identical with the
very 1 857 was, as it now stood, m
ang g G}Spec;t a mitigation of that Act,
equa] ' like that Act it applied
e Y0 Natives and Europ abs.
th .laﬂ o single provision now in
°eiLl|lxl. which applied more severely‘
Whig) Ltll class than the Act of 1857, of
Mageg 10 Hou rable gentleman had
Nagy Bt approval ; but there were
g““Jedp(}))mtﬁs 1 which the Act, as re-’
mitif,’nterﬁ 1 classes, was essentially
Wag :3 Honorable and learned friend
Bij WSO luistaken in stating that this
tion atsl bl‘o‘ught; in without the sanc-
theg 4 ie Executiv?, Government, and
lng theWaﬂ allsq mlsta.keu in attribute
Mrge Provisions of which he dis-
the Northt() the Honorable Member for
.Onol'&bl-Weshern Provinces. If the
fel're.]to 6 and 1 arned Member re-
Wouldtl-le proceedings of the Council,
Dally ‘ﬁnd that the Bill was origi-
Supremmught in on behalf of the
toy, w[le Government by Mr. Uaring.
f thag & Was then acting as a Member
Ity covernment, and that in Augnsg
Oons-sti:eferrtfd to a Seleet Committee,
ﬁcou% '® of Mr. Harington, Mr.
J&ckso’ Me. LoGeyt, and Sir Charles

T the absence of the other
e« of the Seleet Committee

t
t}‘:’;)é\ﬂemb
ang M Was reported by Mr, Harington

heg ri. ?C()llce 8o that « had neither

“ilnuthmg z}illl_y brought in without the

oy r(,o- the Supreme (Government,

Opiuionﬂ s Provisions the individual

the ()m‘)f his friend, the Member for
T . tll- Vestorn Provinees.

tep, | ‘;’ I norabli and lourned gen-

Beayiy; ]llu( asked why were the penal
Ay he . of the Act uf 1857 given up?
answ‘ww_n- Mordaunt  Wells) had
ey his gwy question by saying,
Vantg overnment cannot trust its
1 t And he had repeated
; 1A onge, alleging as the
"ruv's'“?em:ﬂ reason for nﬁﬁ;:?mi,,;; the
(giwul., e £he Bill of 1857, that the
ity “',,hud “no conlidence in its
V7 He (Sir Bartle Trera)
S Omplatically to deny the
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justice of the iuference drawn by his
Honorable and learned friend. The
Government of India trusts its servants
and has confidence in its Magistrates
to the same extent and for the same
good reasons that it always had. No
doubt abuses did oceur under that law
of 1857. They must occur in any coun-
try where such a law might unfortu-
nately require to be enforced. Th y
would occur even if you had the agency
of the London Police. Government did
not wish to continue the severe
provis ons of the Act longer than was
unavoidable, but in relinquishing
those provisions Government was in
no degree actusted by a distrust of
its Magistracy.

The Honorable and lesrned gentle-
man had more than once adverted to
the Bill of Rights, but he (Sir Bartle
Frere) would veuture to remind his
learned friend, though he quoted from
memory, that the Bill of Rights con-
fined the right of having arms, to armg
requir-d for the subject’s defei.ce, and
such as were “permitted by Law,”
and in this respect he could find
nothing reprgnant to the Bill of
Rights in the present Act. ‘Lhat
great Charter of our liberties also con-
fined the right to subjects who were
“ Protestants.”” A limitation which
he felt sure his Ilonorable friend
would not wish to ses imported into
the present Bill. He would not fol-
low his Honorable and learned friend
inth  his  sweoping condemnation
of the administration of justice in this
country. Hoe (Jir Bartle Frere) cou d
not agree that ¢ the Courts w.re
corrupt from the one end of India to
the other.” He could name some
Courts whrre he was sure his Honor-
able friend would agree with him
jnstice was administered in a manner
to command wmversal respect. le
need not enter imo details, but he
could not let such a swecping con-
demnation pass without recording his
dissent from it.

Mp HARINGTON said, ho had
ligtened with some surprise and great
rogret to the speech which they had
just heard frow the Honorable and
Tlearned Judgeon Lis right (3ir Mor-
daunut Wells), aud he could net but
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think that when the Honorable and
learned Judge came to reilect upon
that speech, he would feel that it was
not calculated to promote that har-
mony and good feeling amongst all
classes of Her Majesty’s subjects in
India, which were so essential to the
welfare and prosperity of the country,
and of all residing in it, and which
was one of the objects contemplated
by Her Majesty in the Gracious Pro-
clamation which she had been pleased
to issue on assuming the Government of
the country ; but that, on the contrary,
such addresses could only keep up
that feeling of antazonisin between
Europeans and Natives, which had
already been attended with such mis-
chievous consequences, and which the
Government were very properly doing
all in their power to allay. It was
impossible for the Government of the
country to be carried on if these
party or class feelings were kept up.
He (Mr. Harington) could not but
think such speeches as the one they
had just heard must have the effect
of embarrassing the Government, and
of adding greatly to its difficulties
without doing any good, and it must
be obvious to all that, at the present
time, when they were on the point of
introducing the important financial
measures  proposed by the R ght
Honorable gentl'man opposite (Mr.
Wilson), the success of which would
depend so greatly upon the temper in
which they were received by the peo-
ple, it was highly inexperient to cause
ieritation, and, above all, to set one
class against snother. The Honor-
able Member of Council on his left
(Sir Bartle Frere) had answered much
that had fallen trom the Hounorable
ard learned Judge, and he (Mr. Har-
ington) would not oceupy the time
of the Council by going over the
same ground. There were some
points, however, in the IHonorable and
learned Judge’s speech, which had
not been touched upon by the llonor-
able Member of Council, but which
he (Mr. Harington) thought called
for notice. The Honorable and learn-
ed Judge had mentioned more than
once that it had nowhere been stated
that this was a Polico, as well as a

Mr, Harington
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Political Bill—and the same remark
it he recollected rightly, had fallen
from the Honorable and learned V'¢%"
President. He (Mr. Harington) W?i
surprised at the observation, because’ :
the speech with which he (Mr. Har Y
ington) introduced the Bill, repeatilis
what he had said on a former occaS’”Llé
he distinctly stated that, although o
XXVIIL of 1857, like some of PV
Special Acts passed about the S“‘:}‘O
period, and which there could be o
dou'it grew out of the circumﬂt””cr
of the times, was also atempomﬁ;
Act only, the Government for 90"11_
time previously had had under 168 Coc'
sideration the expeliency of intre u“‘
ing a law for the purpose of dlS‘»“"D
ing the population of the couutf}”]
calculated materially to repress ettt
attended with violence, and generdsy,
te contribute to the maiut:ennnce
the public peace. He pointed
that in the Punjab a general
mament of the population hs
carried into effect with the ’
sults, aud that to this measur® i
been attributed, in nosmall degl‘e‘j‘v :
remarkable trangui-lity which pre ’
ed throughout the Territory 2 { the
very time that the greater purb 4, 4
North-Western  Provinees Wﬂilt"“t’
state of anarchy, and he observes® .
alth ugh 1t was quite right an% /g
per that most of the Special owed
possed in 1857 should not be 8 phat
to remain in force a day 10”%‘3"e eit
was necessary in roference tO ghem
cumstances  which had called 5 gs7
into existence, Act XXVI11l (zlthefﬁ
was of a different character, g fof
were obvious and cogent rcﬂ"""] ook
its continuing on the Stntuﬁ"lo e
and for its becoming one of i 11
wanent laws of the country- ..y
trusted he had said enough t0 & 150
the 1lonorable and learned mplf
that the present Bill had nob 5% 15
a political object, but that Is they
looked to police purposcs. in th
were informed was the the cas® il
Punjab and in other p]acesnuring-
had been disarmed, he (Mr
ton) felt confident that the I ;
prove most useful to the MaBL™ e
in maintaining the peaco Oteriull)'
districts, and that it would W%

istrﬂtes
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che : :
¢k crimes of violence, such as

:‘lﬁéd{ﬁ?l l:tﬂ'r-ays, &, The Honor-
When 11( enrned Judge, at the time
rod o 8 ltl‘mdo the remark just refer-
fully P,e-ml ormed then that he had care-
Placy l-‘l;; al the dobates which ¢ 0k
it way :8 year on the present Bill, but
the n ery clear that he had overlooked
ton) l;.sﬂluge, \vln?h he (Mr. I[urn;g-
Whiel ;ll( quoted from the speech with
o Wou])(]j Bill had been introduced, or
Vag 5 l; not have said that the Bill
Othep olitical Bill only, and that no
it, o dracter had ever been given t
Stateq ltel .Honornble and learned Judge
Migned it he (M r. Harington) had
in oy asa reason for not continuing
ang ﬂtx"i some ot'tl.le m()a‘t; nnportant
1w, Lh"llent provisions of the present
¢ en W the Mag stracy could not
thasg usted with the carrying out of
Drovisions, lle begeed most

ely to deny thst he had ever
Iﬂgist:-m.y such asso tion. By the
ive acy he understood, not the
Joint “pollce, but  the DMagistrate,
and 5o slrate, Deputy Magistrate,
bt Sistant  Muagistrate of a dis-
U those ollicers he had the
g w.lconlidcncc. What he really
that g, % that he had reason to b lieve
yw ocction XXIV of the present
I)rql’)ogzli'“h was one of the Sections
Bront & to be omitted, had led to a
pr eal of oppr ssion, and  had
M the hands of the native
hri’bgrl)mverful and fruitful means
uomeu,i“{ and corruption, it not of
tegiqg) Wworse, and that h(? was
Bigylq ¥ of opinion that the Section
hiﬂar.n'not be retained as pawt of n
Loy], )“‘g Aet, unless its enforecment
Cxtept s eutrusted to a much greater
Euru)\'tmu wis now the case to
1y é:}“ Ageney, which, looking to
Agery, Gt and pressing demand for
ey, -}fl"f that deseription at the pre-
Bnnl y inc In other D.partments, w8
Doligy Mpossible, It was the native

ful |e‘;t

])01 i ¢

tryg ’ 1o disb.rustod, not the Magis-
Poligg, 3 distinguished from the

#

]
“lnn]e‘.l’l(_)nomblo and Irarned Judge
e‘l“”‘ge ']'(1" on to make amost sweeping
Loul'tg"",‘”'st the whole of the Civil
cl""‘ud o the country, which he de-
© uuiversally corrupt,  1le
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had cer'ainly excepted the Magistrates
and Collectors.

Sk MORDAUNT WELLS inter-
rupted the speaker, and said his re-
marks applied to the Jndges also.

Mer. HARINGTON resumed, Ile
felt sure that the Honorable and
learned Judge could not have intended
the accusation to oxtend to the Kuros
pean Judges, but there were the Native
Judges. Would the Honorable and
learned Jud ;e name the Native Judwes
whom he believed to be corrupt. (Sir
Mordaunt Wells again intervupted the
speaker and said, it was most unfiv
to try aud fix upon him that he had
charged the Native Judges with bribery.
There were Native Juldges who wero
in every respect worthy of esteem and
coufid ne ). Mr., llarington said ho
w 8 very glad to hear that the Honor-
able and learned Judgo did not intend
to accuse the Native Judges of being
corrupt Ile had a very large expericnce
in the Judicial Department in this
country,and,althoughamongs’ the whole
body of Native Judges he was not pre-
pared to say there was not one who
ought not to be there, he had no h-si-
tation in bearing testimony to their
general trustworthiness  and  fitness
for their oftices. He kuew that they
discharged their dutics most creditably,
and he believed that they possessed a
large share of p.blic conlidence. But
if the charge of bribery and eorrup-
tion brought against ths Civil Courts
by the Ionorable #ud learned Judge
did not apply to the Judges of thoso
Courts, to whom did it apply ¥ If
the Lonorable and learned Judge hnd
only the ministerial officers of the
Courts m view when ho made the ac-
cusation, he (Mr. Lacington) wis
quite willing to allow tl'mt many  of
them did take money for doing acts
for which they ought not to be paid,
but which they performed more ex-
peditiously if they received a smmll
fee, or it might be_ cnllc'(l 1 bl‘lb?,
which the suitors tound it for tll‘ll‘
intarest to pay. But was th.]B practice
confined to tho Courts 1n {Ins country.
Did nothing of the same kl!l(l go on at
home. Was not mo'ney‘olten given at
the Custom Houses in England to CX-
pedite the passing of baggage, which

74 2
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the officers had no business to receive,
but which people found it convenieat to
pay. The Honorable and learned Judge
talked of the system being bad. He
(Mr. Harington) would like to know
what was meant by tho system. Then
the Honorable and learned Judge said
that perjury and forgery abounded in
the Courts in this country. He (Mr.
Harington) admitted that such was the
case, and he regretted the prevalence
of these crimes as much as the Honor-
able and learned Judge, but they were
the fault, not of the Courts, but of the
people. It could not be denied that
the people of India were an untruth-
ful race, but though he could not
speak from his own experience, he
(Mr. Harington) believed that there
was a good deal of perjury and forgery
at home also.  Something had been
said about the Bill of Rights and of
the right of Europeans to carry arms
under that Bill, of which the present
Bill would deprive them. But if he
rightly understood the Bill of
Rights, it gave no power to carry
arms except for defence, and un-
der the Bill of Rights no man could
go out shooting. ke had not the
Bill before him, but he believed the
words were, ““ Protestants have a right
to carry arms to defend themselves,
and as by law allowed.” He believed
the words in the Bill of Rights were
to that effect. (Sir Mordaunt Wells
intimated his assent.)  But if the
Bill before the Committee violated the
rights of Europeans in respect to the
carrying of arms, how came the Legis-
lature, he would ask, to pass Section
XLVII Act XI1I of 1856, which con-
tained a similar provision to that now
objected to, and expressly gave power
to every police officer in the Presi-
dency Towns to take away the arms of
any person, whether European or Na-
tive, who had not leave from the Com-
missioner of Police to carry arms, and
did Section XX1V of the Bill before
the Council, as now worded, propose
to do more than this, except that it
required the license of a Magistrate
instead of tho leave of the Commis-
sioner.  But the principle was the
same. Did anybody ever suppose that
the Bill of Rights or the rights of

Ay, Harington
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Englishmen were infringed by e
Section of the Act just quoted, 3%
yet directly the Council were aske [o-
extend the same provision to the *
fussil as part of a general law inted ‘i i
for the whole country, they were 'tloof
that they would be violating the Bil
Rights. The Honorable and leaf‘n‘;
Judge seemed to labor under 2 g‘?ﬁ_
misapprehension as to the CFC!
stances under which the Se¢l’
now under consideration came beff
the Committee of the whole Cou“?‘lﬂ;
The Honorable and learned J”(_"l_
reated those Sections as if they f‘)]‘ Ii]m
ed part of a Bill introduced hY \‘r-
(Mr. Harington), whereas the [Innow
able and learned Judge ought to kno™
that they were merely the recomm"'l‘ o
tions of the Select Committee t0 w-'ln“‘
the Bill brought in by him (Mr.TTa ‘m;
ton) was referred for consideratlo’éom.
report. He need not tell tho had
mittee that a Select Committ'©
no power to alter a sin:le word 'qulf
Bill. When the Council resolved ! o
into a Committee of the whole € o
cil upon a Bill, after it had bee“'ttee,
ported up-n by the Select Comi ond
they took the Bill as read a 5'“:'“.
time and considered it with the 37
ments proposed by the Select Ve
mittee. If the Committee aPP™"
of those amendments they wijoilsﬂp'
them or any of them ; if they (o,

proved of them they rejected and
If, therefors, the I ouorabl® pro*
learned Judge considered the ! g

osed omission of the earlier f'e o
of the Bill improper, it was quit £hey
petent to him (o move bha? £ the
should continue to stand parb 1" ing
Bill. Instead, however, of ““}Lur”-
that course, the Ilonorable and ot
ed Judge had assented to th¢ od BY
duction of the Sections propP b‘f ihe
the Sclect Committee in lied tnded
Sections which they recom™™ o
should be struck out until the[ye gud”
to Section XXI1V, and then_l‘he pre’
denly turned round and sl 488 he
forrod the original Bill, becs™e” yul
considered that Bill m-re ‘Ms ob”
as regarded the Natives, and 5 oV
noxious as regarded Iiuroped?=, ot
looking apparently the fact té‘uuﬁ and
B.lls applied equally to Burol
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N' .
lgt‘)"eS, and that there was nothing in
Weré I‘]e_Seut Bill, in so far us Europeans
ikely to be aftected by it, which

wa
ofsxé?r;. to be found in Act XXVIII

e (pry.

feg
tbrg

thiat th.lIuringt:on) was sorry to
ad 1 ere was an impressim
the 5 i lu'b the present Bill, or rather
U"mmit tl‘zmons proposed by the Select
Spivis ee, had been conceived in
Comuy of hostility to the Kuropean
Unity, and what had fallen from

Wel| (.f:l".(“'ﬂble and learned Judge was
N“thf; culated to strengthen that belief.
The ng wos further from the truth.
- Co"y contrary indeed was the fact.
Act i, uneil, by passing a Disarming
Byt 1857, Which applied alike to
Dl‘()pg):i:f‘s and  natives, affirmed the
tux-enod.lolf “lz}t in any law of that na-
be 1stinctionshould be made. It had
Pring; Ql “.eceSSill'y to carry out the same
ang Pl in the Bill before the Council,
Oonnn-le great anxiety of the Select
thy I5C8 wag g0 to frame the law
aime’d :,tlt-ho.“t sacrificing the object
B bttt 1 1ts enactment, it should be
0‘1amctervexatlo'us ag possible in its
Uopoq, pﬂ‘rtlculurly‘ as  rogarded
Willjy o 8. The Committee were quite
tho“gﬁ to mako some sacrifices, even
Biy lesnt the rigk of rendering the
nnﬁwss_ eflicacicus as regarded the
the ‘iﬁlf by so doing they couid make
N Dw?'mre agreeable to the Buro-
Wag gl on of the community.  This
Drobwfl 8pirit jn which the Section
!ommi’tt for adoption by the Select
“”illgf C6 was framed, and he (Mr.
g, O“)ﬁllought that the remarks
_ (‘p()l‘t}:)fh“"» “Ahen he presented the
Migaoq the Select Committee, clearly
thy 0‘1‘ this foeling on the part of
Wy rem.nul“ttec. It was unusual to muke
Mg 11, d; 8 on the ocension of present-
B hg poobort of a Select Committee,
Coupgyg imd departed from the ordinary
“lte.-mi(:l the present instance, as tho
Wity wns Proposed by the Select Com-
anq |, ) °re numerous and important,
5 i‘f“gllt that it would be conve-
Cntepyy, ., Ot rable Members if, before
bill, o8 Upon a consideration of the
s(\lect (}pn)[)(}“etl to be amended by the
of g, lf’"llu\ttee, they were informed
Mtcmtigooumls upon which the proposed
U8 were recommended, The
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ITonorable and learned Judge looked
upon the Section which they had sottled,
namely, Section XX1V, as particu'arly
hostile to the HEuropean community,
but was there any valid reason
for his so regarding it ? The Select
Committee, nodoubt, p-oposed a penalty
which they t'ought would render the
Section more effectual as regarded the
Natives. It mever occurred to him
(Mr. Harington) that any respect-
able European could incur this
peualty, because the good sense of
Europeans, and the general wish of re-
spectable persons of that class to
support the Government in carrying
out the law, would induce them to tuke
out a license or obtain a dispensation,
having secured which they might carry
arms wherever they plensed, without
fear of let orhindrance from any one ;
but directly he was informed that the
European Community regarded the
penalty as an objectionable feature in
the Bill, he agreed to its omigsion,
though he felt that he was rendering
the Bill less effectua! in conscquence as
regarded the Natives. The fee of ono
Rupee to be paid on taking out &
license was too trifling a matter to bo
noticed. ‘The penalty, then, having
been struck out of the Section, it
corresponded  substantially with the
corresponding Section of Act XXVIIL
of 1857, except that the word “ license”
was subst tuted for the word ‘¢ certifi-
cate’” ; but in truth there was ne
difference between the two things.
The Section, how -ver, as it was now
worded, differed very materially from
the Section prop scd by the Se-
lect Committee, in that, while the
Select Committes would not have sub-
jected Europeans to what they might
consider the indignity of being dis-
armed by a native police officer, the
Section which hud been introduced on
the recommendation of the Honorable
and learned Judge, gave the power of
disnrming  Europeans equally  with
Natives to every native police officer in
addition to the functionari-s proposed
by the Select Committee. 1le (Mr.
1{arington) doubted whethir the
Kuropean Community would like the
change, and whether they would not
have preferred the original Section
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even with the penalty. The Select
Committee were not resp ‘nsible for this
alt ration. In conclusion, he would
only say that he could not agree to the
invidious exemption proposed in favor
of Buropeans by the Homnorable and
learned Vice President, and he should
therefore vote against the amendment.
Tur CHAIRMAN said, he had a
very few observations to make a'ter
the discussion which bad taken place
upon his amendment. If the Bill
was intended as a State measure, it
ought to contain a Clause enabling the
Government to prevent persons from
keeping arms. If the Govermment
did not think that necessary, then, as
remarked by the Honorable Member
for Bengal, this was an Arming andnot
a Disarming Act. Whereas the object
of the Act of 1857 was to disarm, this
Act would allow those who had been
disarmei to recain possession of their
arms, The Bill, as it now stood, only
prevented persons.from going abroad
armed. If the Bill were intended to
be uscful as a State measure, there
should be provisions to regulate the
posscesicn as well as the carrying of
arms. As a Police Act it was unne-
cessary, Ho would recommend the
passing of an Act, not extending to the
whole of India, but giving power to
the Exeentive Government to enforce
its provsi ns in disaflected districts.
As the Bill stovd at present, vnless a
person had wade a ¢ llection of arms,
the Act.would not apply to him, and
each man might have his musket in
his cottaze. We did not know
whether the Government considered
that the Act of 1837 was not suflici-
ently stringent. The Honorable Mem-
ber for the North-Western Provine s,
when the question was put to him last
Saturday, shook his head indeed ;
but was he (the Chairman) to infer
from this, that Governmeut approved
of the provisions of the present Bill,
If a projer disarming Bill were
hrought ferward, he would be happy
to support it. But il the Government
wished for an Arming Bill, he entirely
objected toit ; nor did he see, i1'1 such a
ense, the necessity of suspending the
Standing Orders, for the longer the delay
the hetter would it be for the country,

Ay, Uarington
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He thought that the object of Gover™
ment in adjourning the debate, afte
the amendment of the 24th Section W42
carricd, was to consider how the 1_"“
might be turned again intoa Disarmin8
Bill. The Honorable Member on M
right (Sir Bartle Frere) had spo_keu
of the difference of making examp“‘l“s
by proclamations and by Acts. YO
his part, if a disgtinction were conside’s
ed invidious, he could not nndersts”
why such distinetion should be wa'?
by a pr-clamation any more than A"
Act. If an exemption of Buropea™
would offend the Natives, those ©
Pegu should have been offended Whe™
tho Act was extended there, and Lo
peans as a class werc exempted. WHC?
tho Act was extended to Shahabad, o
Natives ought to have been 984"
offended. 'We were bound to d0 'V
duty, careless of the offence it migh
unavoidably eause. Weo were 10° "
pass Liws abridging men’s rights U
less & case was made out for deP""'m%
them of their rights, which hat
been attempted here. Or were ¥°
take away men’s ri_hts and 101¢
it to the Governor-General M
execu'ive capacity to restore “:""lﬂ_
Ought not we, sitting heo a8 (Jol; .
cillors of the Governor-General, t0 g
cide whether it was judieirus or v° (8
exempt Buropeans. If good gro%!

Ve

J . 2 ‘n
were shown for their exclusion, ¥ i
should not wo do so ar ence—hesh?
thercfore press his amendment. b

‘Tho terms of the mendment, 88 9
sequently amended, were as follows”

we
“ Nothing in the provisions of the hu::’]f’ of
Sections shall extend to any l')lﬂ"")u‘ericull
Colonial British subject, or to any Am
or Kurasian,”

P

Mp WILSON said, that the 07
cussion which had taken place be 7 2
ed rathor to the Bill as it wi# OXD
nally introduced than the Bill ¥ e
amended. We had preserv:® i
clause in the Act of 1857, oM ™ [is
this discussion had taken [J]“c‘o.',Mnl"
1lonorable and learned friend l“ oulll
daunt Wells) had said that hC ued
vote for the Bill so far as it co m’ued
the Act of 1857. That Act ¢ Jene
no exemption in favor of 1““'0; g
So fur, therefore, as that Aot W4
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e.fi"e‘:eil, his Honorable and learned
c o could not vote in favor of the
lorable and learned Chairman’s
Mnendment,
th:ttﬂﬂppeared to him (Mr. Wilson)
mans 1 Honorable and learned Chair-
ecos amendment was now no longer
Sary.  There was no necessity for
o ;‘""Pea.n under the Bill as amended
Couldm out a license. (_}opscquemly, he
5 o ot be deprived of his arms unless
Possession of them was considered
the ' authmities to bo dangerous to
algy ptll]bhc peace. As he undersbopd
o 22 Honorable and learned Chair-
umei%nslder(?d the present Bill not
- wle‘ntly. stringent to meet the objects
" errufh it was intended, and he had
Wlliche( to the omission of the Section
Ordey ennpf)vy(;l'e(l th.e. Go_vemment to
i domiciliary visits in search of
* But was the Honorablo and
Chairman aware of the gross
f power that had been made
'€ native police under the Section
ideg ®ired to retain ? Ile had no
g 1“1 the amount of violence
")Pcemmd been caused by the on-
Ro ent of that Clause, nor of Flle
b, iceons ‘praqt‘)scd ’by the native
Werg . The Executive Government
bi“tyl’rtf’lmred to accept the responsi-
the 80 the present meagure, anl from
hag ]‘OI‘t experience which he had
of Elol\e had heard enough of the abuse
Whicl, Ver committed under the ¢ lanse,
abuso had rendered the Bill
l,osedunpopulnr. It must not bo sup-
¢ mir’m.&-“ the ITonorable and‘ learned
Oflicepy o ,l"}d dono, that the Buropean
ledgq otpt. (lovcrnment. had no know-
10 tiigge t1%_1(35(3 proceedings, for it was
lnd(’bte( Y flcers _thc.mt}elves 'tlmt he was
Officapy  y " hig information, These
Pea, » Who  were responsible for the
W@Steﬁnd, good order in the North-
y col‘lllll‘ovmces, had told him tlmt_
Searelyp, r‘f not entrust the _power of
. g tor arms to their native subor-
: sp,f ot neconnt, of the fearful oppres-
forg c”ﬂ@.hsed by them. It was there-
the, n,mi“lel‘cd necessary that, though
Brtfatlyn”""mcnt of such a 8ection would
8til 5 °Sen the powers of tho Act,
thy Na“‘f’}ﬂ thouuht advisable to make
Poljgg tn 12, and not to give the native
1% power of oxacting money

8

¥
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from the people and having roeonrse
to other modes of extortion. Those
domiciliary visits were franught with
the greatest mischief. In some cases the
dwellings of loyal people hid been in.
vaded and ransacked. Therefore how
far pr.ferable was it to remove this
power, though it be at a small sacrifice ;
he would contend for the withdrawal of
that power unchecked. Now that order
had been comparatively restored, he
should not recommend any such power
to be given to the Police, except on
the condition that it should be exercised
in the presence of European officers and
then he would not object to it. Then,
a8 to the two Clauses they were pro-
p sed to exempt Europeans from, he did
not see that there was anything objec-
tionable in them. The Bl authorized a
duly qualified M.agistrate to grant licen-
ses, besides which there was no prohi-
bition to earry arms. The Magistrates
counld safely be en'rusted with such
powers, though not the native police.
They were accruntable for the use the
police made of the p wir. For his own
parthe did not think any absolute neces-
sity existed to compel people to take out
licenses. 1Te thoughthowever thatthere
was some force in the arguments put
forward that, now that the license- was
taken away, this had become rather an
Arming than a Disarming Act. Ile did
not agrec with the Honorable and
learned Chairman 'n thinking that the
Bill did not empower the authorities
to disarm any p- rson they thought was
carryirg fire-arms likely to b?‘ dnnger-
ous to the public peace. This was
provided for by Section XXXL
Although he did not .thmk it 1ieces-
sary to confer the Native Magistrates
with the power of disarming lu_‘m'o-
peans, he did not think that the Euro-
pean Magistrates would abuse such a
power. llo proposed therefore the in-
troduction of a Clause, empowering the
local Governments to erder asearch for
arms 1m special tases, suc!n as o large
importation of weapons into certain
districts, and the like.

Mz, SCONCE said that, as tho re-
marks by which,ina lflte dcbn‘te, he had
called the attention of the (,ouncd'to
the effect of the amendment of Seetion
XXIV of the Bill had been referred
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to in the course of the present diseus-
sion, itseemed proper that he should
say he still adhered to the construc-
tion which he had before put upon the
amended Section. The result would b
clearly to permit the people in general
tocarryarms,only any person not having
a license might be summarily disarmed,
if it was dangerous to the public
peace that he ~hould go armed. Now
he was not prepared to say that such
a provision was a fitting subs itute for
the law about to expire this day.
Up to this moment, under the operation
of Act XXVIII of 1857, all the people
in the North-Western Provinces might
be and were Dbeing disarwed, and
certainly it seemed to be incongruous
to go immediately upon a contrary
principle, and to permit all the people
to carry arms. But this was not
what his Honorable friend opposite
(Mr. Harington) and himself had
recommended, They had proposed in
the Bill which was before the Council to
permit no persen to carry arms without
a license. [Ie was not surs that even
that was sufficient. He thought that,
in the Districts in which the disarm.
ing had been cwrried out, it might
be desirable to license the possession
of aarms. But he was aver-e to
continaing a law for generslly dis-
arming the country. The Executive
Government, we had heard from the
Ionorable gentleman (Sir Barle
Frere), cons:dered the power of order-
ing domiclia y vsts to be unneces-
sary, and e cruld not agree to
its continuance. o himself, as the
Council knew, on the first discussion
of this Bill proposed to omit the last
part of Section XXIV, wlhich permitted
a Magistrate summarily to disarm a
person carrying arms, e proposed to
enforce the law by penalties, With
regard to the amendment of the Ilo-
norable and learned Chairman, sup-
posing the amended Section XX1IV to
stand, it the Counciladopted the amend-
ment of the Honorable and learned
Chairman, the effect of it would be
that, although a Huropean might be
considered dangerous to the public
poace, he would still be allowed to go
armed, If he heard rightly, the Ho-
norable and learned Chairman himselt

My, Sconce
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admitted that, by the ardinary law, {‘”X
person, even a Kuropean, caryils
arms, might be disa' med, if necessary
for the public safety ; virbually there”
fore Section XXV, as it now 800
went no further than the ordi :ary ln»\\’-
For these rcasons he should opp.se t1°
amendment. e
St MORDAUNT WELLS thoug”
that the introduction of such 2 P"_""":t
sion as that proposed by his B"gc
Honorble friend would make this th
precisely the same as that of 1857, Wll'ﬂ
the exception of the provision to “}’tl‘l
this Act perpetual. He would not “»‘T .
for a shadow, and ag he believed “:l
the Act was now practically innocet®™
as regardsBuropean:, he would not l“‘re_
the Act perpetual ; it should be Pith
cisely similar to the former Act, ‘Lm
respect to the working of which he Tod
heard mno complaints, Ho conclu
by offering his acknowledgments tOMV’
Right IDonorable gentleman for th.C"‘
ing, like a skilful pilot, enabled
to steer clear out of the difliculty: 1Jo-
Mr HARINGTON said, the

) prailh
norable and learned Judge bhad f#

)ose!

referred to the amendments I"_'lo1 Bilk
by the Seleet Committee as "l&em-

brought in by the Ilouo able

ber for tho North-Western rov
alluding tohim ('.\Ir.'IIm'inth"_)-, £he
he must say that it was not fuit 1 s
ITonorable and learned Judge "hueud'
continue to charact-rise those ﬂm(\lr.
ments. The Bill, which he A%,
Harington) brought in, pl'()l"’t’,“’ 51
make perpetual Act XXV LIE o Ty
wthout any modifieations, 81"
Honorable and learned dJut gﬁll'lg'
again and again intimaged Wis, “s i
ness to accept that Act as it i
though it was of general app'“, cor
and contained no exemption Ao
of Buropeans, No doubt, ﬂsnwhich
ber of the Select Committecs £ i
originally consisted not only ‘bt" fo
sclf and the Ionorabie Meml 4ble
Bengal, but also of tho ]I‘"l on
Member for Bombay, and the Jet'vﬁ’or
able and learned Judge’s PYe

in this Council (Sir Charles <% an W
he (Mr. ILarington) had o ,numl‘
active part in preparing b l(l)’C o
ments suggested by the S““Equully
mitteo in the original Bill

in“(’s!
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Yith tho Tlonorable Membor for Ben-
lo,selo Wwas responsible for proposing
udlnittumeqdment;s, and he willingly
it ed his responsibility, but still
theyuSt be remembered that, n.f‘tex: all,
ang t]wer'o only proposed alterations,
of themt it restod with the Committee
o Whole Council to adopt them or
e’}?(’%l‘dmg ag they thought proper.
ones ‘;-{l already explained more than
bt 10 grounds on which the Se}ect
Tty Nittee Liad proposed so extensive-
t.hat B‘.‘}tel‘ tl}e original Bil.l. When
Quite il was introduced by him, he was
of lR’_Sntlshe_d with Aet No. XXVIIL
“'hntoz 83 it now stood, but after
o ';3 had heard from the Right
oty 'uble Gentleman opposite on his
Gthe;; from the Upper Provinces, and
Act | a8 to the manner in which the
folt, tlla-d been carried into effect, he
toylq 1at, unless Buropean Agency
. ¢ more extensively employ-
1ty enforcement than had
lthen the case, it would be
five up the part of the Act
l‘mallowod of a general search
Objoqg, 8, and to endeavor to effect the
l\il)i[i,' Contemplated in the Act by pro.

I'_ n
)ltherto
ot or ¢

Which o
opr

\\'itllm;% the general cnrrying of arms
L ] » 4 |
The 1y, 2 license fiom a Magistrate.

Just re°“0"able and learned Judge had
firgt ¢ Peated what he had said in his
of ¢ mpee‘ch to-dny as to the character
Nog o hrosent Bill, namely, that it was
ticg] Bi-lUllce‘Bill, but entirely a Poli-
Rble ang | To show that the Ionor-
LS, ¢arned Judge was mnot right
he ]y H this description of the Bill,
Ting + Iarington) wou'd again re-

oy ix‘e Council of what he said,
br""‘;lntl'the month of August last, ho
X)(\’; I his first Bill to render Act
a‘lnligtcd of 1857 perpetual.  Ho then
toy, that the events of 1857 had, no
the o', "88tened the introduction of
thegy oy’ WA aceclerated its passago
to g, Lthe Couneil ; but he went on
Dulygi ™ the disnrming of the po-
n‘"lce » With g view to the mainte-
Dre‘ve,ltf’ the public peace and to the
Violgye 'O of crimes of the more
gy Cbss, Particalarly affrays, which,
P”rsons coyu“tl‘y, from the number of
"PIntm(‘_“lO engnged in them, and
oltcn “lereoucss of the combatants, so
“Sumed the character of pitched
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battles, had for many years previ.
ously been under the con-ideration of
the Government, and had been strongly
advocated by many old and experienced
officers. The Bill was of a two-fold
character. He did not think that the
Government had any thing to fear in
a political point of view from the
people carrying matchlocks, swords,
and spears. A few European soldiers
would disperse a whole district armed
only with the weapons just mentioned,
and therefore the Sections which re-
lated to the carrying of arms without
a license might properly be regarded
as Police Sections. The other Sections
which related to the manufacture of
cannon, mortars, howitzers, or to the
possession of arms of that description,
and to the importation of sulphur and
arms and ammunition generally, and
the transport of the same from one
part of the country to another, must be
rogarded as having chielly a political
object. It was uuder these last Sec-
tions that the importation of arms
into the North-Western Provinces,
to which the Ionorable and learned
Juilge had alluded, would be regulat-
ed or prevented altogether, if con-
sidered dangerous.

With regard to what had fallen from
the Honorable and learned Vice-
President, as to his (Mr. Harington)
having shaken his heat when the
1lonorable and learned Vice-Pres dent
asked whether the amendments recom-
mended by the Select Committee in
the original Bill had beenproposed with
the sanction of or had been npproved
by the Lxccutive Government, he beg-
ged to observe that the Ilonorable and
learned Viee- President must be aware
that the Select Committee could have
no power to consult the Execu'ive
Government. Their duty was to con-
sider the Bill as made over to them
by the Council after being read a
second time, together wi-h any reportg
or petitions presented to the Council
and referred to the Select Committee
for consideration, and to snggest such
alierations in the Bl as they might
deem proper, or if they considered no
changes necessars, to make a report
to that effect, This he understood to
be the duty of the Nelect Committeo
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under the Standing Orders. Individu-
ally, of course, any Mcmber of the
Select Commirtee might discuss the
Bill with any Member of the Legislative
Council not a Member of the Select
Comuwittee, whoether he was a Member
of the Xxecutive Grovernmeat or not,
or with any other person. But the Se-
lect Committee were required to carry on
their duty of revising and reporting on
a Bill apart fromthe Ilxecutive Govern-
ment. e quite agreed with the
Ionorable and learned Viee-Presi-
. dent and the Right Ilonorable gentle.
man opposite, that, whatever amount
of oppressi-n might have been com-
mitted in carrying out the provisions
of Act XXVIII of 1857, the Legis'a-
ture of that year were wot charge.ble
with any portion thereof. They were
not to blame for passing that Act be-
cause in practice some of its provisions
had been abused, but if the Honosable
and le rned Vice-Piesident and the
Huonor.ble and learned Judge were
right in claiming exemption in favor of
EBuropeans from the present Bill, then
he would say that the difficulty of
granting such exemption had been im-
menscly inereased by the conduct of
the Legislature of 1857 in not intro-
ducing such exemption into the
Act passed in that year, and on the
supposition above mentio: ed, it seemed
to him (Mr. Harington) great blame
atrached to them f r not having done
so. l1lad the exception in favor of
Europeans now claimed been made in
the Act of 1857 who, he would ask,
would have ventured to include them
in the present Bill. But no such ex-
ception having beea mado when Act
XXVIII of 1857 was before the
Council, he must repeat he did not see
how it could be pro erly or con-
sistently allowed new.

The question being about to be put
from the Chair—

S MORDAUNT WELLS asked
if the Bill was to be a permanent or a
temporary measure?  1f permanent,
Le would vo'e for the Honorable and
learned Chairman’s amendment ; but
if temporary, he would vote against it.

Mgr. WILSON said that Govern-
ment were of opinion that nothing but
harm could come of a rencwal of the

Ay, Haringlon

LEGISLATIVE COUNCIL.

728

discussion of this question, but they
would not ask for a perpetual Act. The
precise number of years for its conti
nuance might be considered afterwards:

Tz CHAIRMAN’S Motion bein
then put, the Council divided
follows :-—

Noes 7.
Mr., Sconoce.
Sir M. Wells.
Mr, Forbos.
Mr, Harington.
Mr, Wilson.
Sir Bartle Frere
Sir James Outrai

Aye 1.
The Chairman,

So the Motion was negatived, s
the Section, as before amended, W¥
then passed. "

Section XXVII was passed aftef
verbal amendment. ne

Section XXVIII related to F
form of license,

Mz, FORBES doubted th
sity of the cncluding words ©
Section, which restricted the d“mmoa
of a licvnse to one year, unless 9
shorter period was specified 1 "¢
license, with reference to the p"“"ﬁ[.'u‘,
revocation conferred by the preced!™?
Section. il

After somo discussion the Coul
divided :—

necos*
e £ the

Noes 2

My, Huringto™
The Chairmaf

Ayes. 5
Sir Mordaunt Wolls,
My, Sconce,
Mr, Forbes,
Mr. Wilson.
Sir DBartle Frero,

So the Motion was earried. , thot
The question being then pu arb of
the Scetion as amended stand P

the Bill, the Council divided :—

No, 1.

Ayes 6.
! The ChLairman

Sir Mordaunt Wells,
Mr, Sconce.

Mr, Forbes,

Mr. Harington.

Mr., Wilson.

Sir Bartle Frere,

So the Sertion was cm‘ri.ﬂ(l-'
Section XXIX was passc
stood.
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Comparative Statement of Revenues and Receipls and
Layments for Guaranteed Railway Intoresh

1857-58, 1858-59, and the samé ¢

Revised according to 1h0

B
Teovisod
Estimato Estimato
58.5 57 .5 y
1850-57. | 1857-58. | 1858-39. | ygro co. 18%’}{;]'
r__
REVENUES AND RECEIPTS,
£ £, £, £, £
Land Revenuo ... e .| 17,748,810| 15,317,337| 18,123,659| 18,621,518 18,502,400
Tributes and Subsidies from Native 6
Statos .| 537,682 544,457) 489,861] 523,040 52?,903
Excise Dutios in Caleutta ... 45,684 49,751 51,975 62,100 52’150
Sayoer Revenue .. 203,317f  268,360] 343,552 345,240 355'600
Ablkarry Ditto ... 920,350  794,244|  969,432| 1,021,154 1,071’90“
Moturpha (Madras) 108,419|  107,826{ - 111,247 110,372 106,7
Trade Taxes (unjab) 0 0 0} 150,000 230,00
Miscellanoous Receipts in the Revenue 00
Department ... . 244,268] 228,220 251,738 222,959 234’330
Customs .| 2,289,072 2,148,834| 2,867,681 3,601,603 3 8695
Salt (oxclusivo of Customs Duty on Salt 900
Imported) ..l 2,501,881] 2,131,346] 2,602,670| 2,846,649 3,9!56,595
Opium .| 5,011,525 6,864,209 6,146,342 6,071,022] 57 ’9’5.20
Post Office Collections | 260,192 389,403  588,636] 604,280 6'3‘};500
Stamp Duties ... 612,788  456,363]  593,214] 658,988 08"390
Mint Roceipts ... o 200,639 363,516]  247,205] 454,905 375'430
Marine and Pilotage Receipts 159,617)  178,304] 168,415 125,702 125’150
Judicial Receipts... .| 284,206 208,732) 402,396 372,020 885,
Contributions from Native Statos on ac- 0130
count of Contingents 103,865 36,816 73,220 120,080 2
Interest on Debts due by the Nizam and 6,654
on other Accounts 64,329 62,949 69,023 58,960 56,
Miscellaneous Receipts in tho Civil and 276
Political Dopartments ... .| 481,980 402,300] 447,00| 40,234 2Ty
Ditto Public Works Department 018,2271 476,910  645,514] 620,233 667";30
Ditto Mititary Department ... 502,116 686,800 877,018 804,773 704,
_—-:' ")
Rovenues and Receipts .. | 33,378,026 31,706,776| 36,060,788| 37,796,632 371163’830
Net Rocoipts Railways . | 121,954) '153806] 232,365 330,700 4%
e 9 (00
33,499,980| 31,860,582 36,293,153) 38,127,332 3811(13}"67
A 1
Deficit | 474,208 8,390,642| 14,187,617| 8,200,130 8,35“&7
9,18
£} 33,074,188 40,251,224| 50,480,770} 46,417,462 46v51J’l
A, This Delicit stood in Fobruary when tho Estimate was sent ITomo at .59,290’]30'
at which time it was expectod that the Compensantion Claims would bo mljumtcd ‘f":v
paid before tho close of the financial year. ut delays in their adjustment will thre 5

the payment of £1,000,000 into the year 1860-61, Tho difforonce as betwoon tho

yoars is only nowminal, inasmuch as that nmount expecto

an nddition to the Cash Bulanco at tho close of the year.

was greater b,

accidontal and will not recur agnin, tho real Deficit by this rovised I
stimatey |

£7,358,527, being an actnal addition of £856,527 upon the Februar
on the ono hand from a reduction of Military oxponditure, and an

undor the now Customs, Abkarce and Stamp Bills, but subjoct on the ot
mont by loss upon Opium, incroasod cost of Collection, and Police churg‘oﬂv,u
io i

Y K
ierons

This Deficit stood on tho 18th of Fobruary at .£6,500 4 now stan
£8,356,5627, but as oxplained in the note abovo thor’;mvment’ oof ’x&??ﬁn; {
of £1,000,000, has boon deforred from 1859-60 to this yoor,
extont i however nominal as it affects the deficit, ns the Cash Balance in the
that amount at tho close of the yoar. Allowing for this itomn

The difforenco

in counexion with the improved Madray Police, toguther with a considorabio

in tho Home charges.

which ;
Jatimabe,
B nnsl"g

o of ,ncmn"

abd
hor 10 85 fy

| 1
d to bo poid in 1869-60 0¥ e

dand
tiond

Compensta:’ enis

rreﬂsury

his

pate:



Eependiture in India, including the Tome Charges,
:”"1 Railway Receipts for the years 1856-57,
Simated for 1859-60 and 1860-61,

st accounts Jrom England.

—
1il?.csvitscd
Estimato | Estimate,
1856-57. | 1857-58. | 1858-59. | 1850.60. |  May
1860-G1.
EXPENDITURE.
£, £, £, £, £
Re{)‘“Ymentﬂ: Allownnces, Refunds and
gonewbacks .. | 7a034]  ess09, 93,770 90,424 0
i &os of Colloction and othor Payments
d Realisation of the Revonuos, in-
‘tllng Cost of Salt and Opium, viz ;—
Land, Sayor, Abkerry, &c. | 2,224,313 2,005,044| 2,185,746| 2,139,833 2183,560
ustoms e or 113,663 149,376 167,641 157,257 151,881
Salt Cost 612,749 301,689 318,814 318,050 323,800
o Charges ol 304,101 297,215 204,608 302,029
Opium {Cost 980,837 747,335 655,552 955,000 1,230,000
5 . Charges ... 169,643 198,499 144,399 157,735 149,900
sg:t-omco e i e 375,687 430,981 487,042 474,315 453,330
Aopt8mps ... T Ysrees]  ensasl  en662) 44,044 41L760
of t‘;‘m@ﬂ and Assignments payable out
Tre e Revonues, in accordanco with
M[owﬂt‘“ﬂ or othor Engngements .| 1,118,285 883,454 808,515 1,143,391] 1,167,951
fins angos to District and Village
Cpoors and  Enamdars, including
Witablo (trants vor 076,981 ’1,113,912| 1,110,812| 1,164,050{ 1,150,700
Total of tho divoct Claims and De- l
Mandg upon tho Rovenues, in-
cluding Charges of Collection, and
Chay, S0t of Salt and Opium .| 6,678,345| 6,226,835 6,319,108| 6,938,607 7,154,911
s of the Civil and Political Ls-
(}hultl ments, including Coutingont c
Tugjsr 508 | 2,656.271| 4,019,886 4,015,326} 8,683,669 4,397,746
Bygeidl and Polico Charges | 9819400] 2,635,133| 3,803,971 3,863,751 4,000,800
inclngf‘. Ronds and othor Public Works,
n,gu“dmg Ropairs and Military Build-
b oo .| 8,937,568 3,053,268 4,287,706] 4,341,318 4,390,300
$ g
£ Militayy, General, including Stores § | 10,947,643! 15,107,184, 20,681,072) 17,048 877 14,662,233
¥ ) “ocal Military { 544.262| 462741 498,076 662,788 614,088
gy, Total Military ... .| 11, 497,908] 15,560,925] 21,080,048| 17,711,665 15,276,320
Uhoe® Navy and othor Marino Charges...|  916,924) 1,169,486 985,045 887,607 888,900
(-hlﬁie" of tho Kastorn Settlements (ox-
ouwve of Charges of Collection. and
iy Puymonts out of the Revonuos) 72,154 2,800|  95,453) 110,413 112,623
litgy Chargoy .. ) y4317e|  165l4| 143504 57,165 255,300
4t on Dbt .., | o,260061| 2,106,672| 2,738,623 3,057,5657| 3,124,070
Moy ( EXPENDITURE IN INDIA. ... 0,873.700| 35,078,528| 43,500,793) 40,860,442 39,600,970
Gy Chiargos .. o gl57asa8| 4,492,470 6,061,506| 4,393,020| 5,333,270
Meed Tutorost (England) D 400,030 655,854 819,000 1,114,000 1,535,000
itto (udia) E 30,112 24,872 19,402 50,000 50,000

This sum includes the £1,000,000 for Compensation, abatod from and
over from tho corrosponding item of last yoar, vh

b, E Mmount accordingly, undor circumstancos explained in notos A. and B,
. These chargos for Guarantoed Railway Interost have a cro

£| 33,074,188] 40,251,224 50,480,770| 46,417,462) 46,519,187

brought

\ich has boon roduced by tho samo

dit on tho othor

side for not recoipts, making the actual net dishurscmonts on acoonnt of Railway

Intorost for 1856-57, £404,107 ; 1857-58, £526,420 ; 1858-69, £606,046 ;
B £833,300 ; 1860-61, £1,185,000, 758, 020,420 S
‘Phis is tho usual Anticipation Skotch Estimat

1859-60,

o furnished by the Account-

ants thronghout India from tho host data al. their command, Tho Govornment has
however, called upon all the locnl Governments to roviso thom for tho now annual

Budgots in voach departmont.




COMPARISON BETWEEN

REVENUES AND RECEIPTS,

INCLUDING THE

Revised according 10 th

—
1856-57, Efgg;“ﬁtg Increaso, | Docrenso
REVENUES AND RECEIPTS,
£. £, £, £
0
Land Rovenno .., ...| 17,748,810} 18,521,518 772,708 13,602
Tributes and Subsidies from Natlvo Statos | 637,632) 523,940 0 70
Excise Duties in Calcutta .. oo 45,684 52,100 6,416 0
Sayer Revenue.., e res " 203,317 345,240 51,923 0
Abkarry ditto ... o1 920,350' 1,021,154] 100,804 0
Moturphn (Madras) s - st 108,419 110,372 1,953
Trado Taxes (Punjab) v 0 150,000, 150,000 g1 309
Miscellaneous Rocelpts in the Rovenue Dopartmont 244,268| 222,959 0 !
Customs 2,289,072 8,691,603 1,402.531 0
Salt (exclusive of Customs Duty on Snlt Imported) 2,501,881 2,846,549 344,068 0
Opium ..l 5,011,526| 6,071,022 1,059,497 0
Post Offico Colloctions ... 260,192| 604,280 344,088 0
Stamp Duties ... 612,788| 658,088 46,200 0
Mint Roceipts ... e 290,639\ 454,905 164,366 33 815
Marine and Pilotage Rceelpts 159,517 125,702 0 2
Judicial Receipts 284,208 372,020 87,814
Contributions from Native Statos on account of 0
Contingents ... 103,865| 120,080 16,215
Interost on Debts due by tho Nizam and on othor 5,369
Accounts .. 64,329 58,960 0
Miscollaneous Recelpts in tho Civil and Political 61,058
Dopartmonts... e J| 481,289 420,284 0 297 094
Ditto Public Works Department | 918227| 620,233 0 70
Ditto Military Department .., ] 002,116 804,773 302,657 i
//
284
Total Revenues and Recoipts of India ...| 38,378,026| 37,706,632 4,851,840 43555
Net Railway Roceipts ... . 121,954 330,700 208,746
/'/
3,23
33,499,980 88,127,332 5,060,586 430
4 ’433,234 e
ot e yosee
Doficit | 474,208] 8,200,130| ,627,802| Net12¢
//
£)83,074,188) 46,417,462
130
A. This Deficit stood in Fobruary when the Estimate was sent ITomo at £0,200 d

at which time it was oxpected that tho Compensation Claims would be adjust®
But dolays in their adjustment
the payment of £1,000,000 into the yoar 1860-61. The difforoneo as botwee!
yoars is only nominal, inasmuch as that amount oxpected to bo paid in 185

paid beforo the close of tho Financial yeal

) {8

an addition to tho Cash Balance at the close of tho yoar.

will th o
tho t°
9-60 o1



18356-57 Anp 1859-60.
HOME AccouyTs.

] . CIIARGES.

> -

st accounty Jrom England,

e ———

1856-57 Il*‘gégn&to Incroase. | Deeroaso,
EXPENDITURE,
£, £, £, £.

Rﬁ a »

b‘;c{‘:cnts: Allowances, Refunds and Draw-
o of .| 74,634 90,424) 15,790 0
Renliqaf- Colloctions and ather Paymonts in
Sa)g ;"dlon;'f the Revonues, including cost of
1 m, ¢z ro—
Cuncs Sayer, Abkaroo, &, .., .| 2,224,343 2,130,883 0 84,510
S ms " ! 1 113568 :1)37,257 43,694 0
Coat 8,050
_ Chargos } 612,749 554 508! 6 191
Opium Cost | 980,837, 955,000 0 25.837
Pout | Charges 169,643 157,735 0 11,908
Bt Mlice .| 375,087| 474,315 98,628 0

AlloygpoDs .., .| 8L623] 44,044 12421 0
Re,,o"u[’s and  Assignments payablo out of tho
Engy °°Sv In accordance with Treatios or other

Allgy,, Fomonty | 1,118,285 1,143,391 25,106 0
Engp, d’*’s to District and Village Officors and

To, 4r8, including Charitable Grants .. 976,981] 1,164,050f 187,069 0
ofal R —

thng?:%ndxroct Cllnirlna zméll Demands us)on
t ues, including Charges of Collec-

Charom A0 cost of Salt and Opinns | 6,618,345 6,998,607 3s2,708 123,446

3. Belygy, tho Civil and Political Establishments,

B“f.iieiulaﬂo“nti"gont Chargos .| 2,666,271 3,683,669] 1,127,288 0
Uilgin 204 Polico Chargos | o,812,400( 3,863,751 1,051,342 0
hudjp,, ', 04ds and other Public Werks, in-

Mg, oPAirs and Military Buildings ] 3,087,568| 4,341,318] 403,750 0
litary {leitary Ueneral, including Stores } | 10,947,643) 17,048,877] 6,101,234 0
Local Military. } 544,262 662,788 118,526 0

Udigy y,  Total Military 11,491,005( 17,711,665 6,219,760 0
Bnrcon of ind othor Marine Chargos | 016,924 1607 0 29,817
:;'t!"“'gen otfl?)oﬁmt-om Scfltlorlnonts, exclugivo of]
ot CCL10; J

Minggp Rovengs * 1% A0 othor Payments outl o\ 119 gl 47,950 0
Dorgy, TEOY .., o131 257,185) 113,988 0

on Dg)yg e v ol 2,264,91 3,057,367 792,466 0
nn . . ' 142| 10.1 1 %
me Total Ch 1 ...| 30,873,700 40,860,442| 10,138,496 51,763
Gugpg s 01" Ch0rgos in India | “9574,308) 4,393.020] 1,818,602 "o
Do, 4 Interest ol 496,089 1,114,000 617,961 0
in Indiay ... o1 80,112]  50,000; 19,888 0
Total Charges (India and England)...| 33,974,188 46,417,462 12§2§%§ 151,748
v
—]—2714_3,2—%1 Z‘I_og anronsc._
NOT =
EI\
InCI‘eugo Of Chnrgoa e rae sea ses e e e wue hid 12'443'274
educt i~Military Incroase v e e e e e 6,219,760
I
"eronse other than Military e e e . 6,223,514
educt :—TIneronso of Roceipts .. we e e ee e en 4,627,352

1 :
fierease of Chargos other than Military ovor tho wholo Iucreasod Roceipts ..

£1,596,162
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Arms and

liceSectron XXX, relating to the fee for
of é’ﬁ‘e, was omitted on the motion
Oir Mordaunt Wells.
Section XXXI was

Imendments,

Visa}t)%le'r Some discussion as to the ad-
i tl ity of adding a Clause to the
m +0 enable the Goverument to dis-
']‘m certain proclaimed Districts—

i itmf CIIAIRMAN suggested that

even'“ 3 Impossible to pass the Bill this

ox if”g, and ag Act XXVIIL of 1857

l)nggled to-day, it would be better to

anq ta temporary Act for one month,
this % Postpone the consideration of
1,

edMR' IIARINGTON having assent-

the OB?“‘G course, the consideration of

g tl] was accordingly postponed,
Mn)e Council resumed its sitting.

thag (] HARINGTON then moved

oq ¢ Standing Orders be suspend-
u.so enable him to introduce and

Bil :Ehtl'ough t_its severnlf stages a
- 0 continne i c

}‘XVIII 1857.”e in force Act

“leHR ]g.ARTLE. FRERE seconded

cml‘:ied.ol n, which was put and

It IARINGTON '

m : > accordingl

fved vtvh.ﬂt the Bill be read a first tiflg.
IRQ Ul was read a first time.

the 13 ITARINGTCN moved that

i be read a second time.

passed after

By he Motion was earried and the
M’l'lc"d A second Lime.
the . 1IARINGTON moved that

luittegl(l)lxlxcl-llx(:cl;(i)l]lve itself to a Com-
'\lgrecd to. )

with::lnln passed though Committco

bayi,. - 3Mendment, and the Council
ng le“m(*d its sitting,wasreported.

the By IARINGTON moved t:at

Tha M(’ read a third time and prssed.

Bj) read otion’ wag carried and the

My ,i] A third time.

8ip Bn.mA R,] NGTON then moved that
¢ Prere be requested to take

tllo

e gy .

for Ve Bill 6 the Goveruor-General
8 assent,

gtecd tg,
My,
ITARY POLICE BATTALIONS.

M
B‘ll'tll;’l«‘SCoNCE moved that Sir
*ere be gdded to the Select

[Jory 2, 1860.]

Ammunition Bill. 730

Committee on the Bill * to provide for
the good order and discipline of the
Battalions of Military Police.”

Agreed to.

KOONCH AND CALPEE.

Mr. ITARINGTON moved that
Sir Bortle Frero be requested to take
the Bill “to remove the Pergunnahs of
Koonch aud Calpee, in Zillah Jaloun,
from the operation of the General
Regulations’ to the Governor-General
for his assent.,

Agreed to.

POSTPONED ORDERS,

The following Orders of the Day
were postponed :—

Adjourned Committee of the whole
Council on the Bill ¢« for imposing
Duties on profits arising from Proper-
ty, Professions, Trades, and Offices.”

Committee of the whole Council on
tho Bill “ for the licensing of Arts,
T'rades, and Professions,”

Committee of the whole Council on
the Bill ¢ relating to tho Transporta-
tion of Convicts.”

The Council adjourned at G o’clock
on the motion of Sir Bartle Frere, till
Monday, the 2nd July, at 7 o’clock
in the morning.

Monday Morning, July 2, 1860.

PRESENT :

Tho Hon'ble the Chicf Instice, Vice-President,
in the Chair.

Frere A. Sconce, Esq.,

t
i "Dl dJd. and
]“{?x\l"itlsonflonbe Ilon'ble Sir M. L.

11, B, Harington, Esq. Wells,

Hon’'ble Sir IL B. L. ’ II. Torbes, Eaq.,

ARMS AND AMMUNITION,

Tne VICE-PRESIDENT read &

Message informing the Legislativoe
Council that tho Governor General

lLad assenied to tho Bill ¢ to continue
in force Act XXVILL of 1857.”
A3





